1 Oral Answers

RAJYA SABHA

Friday, the 8th March, 1996/
18th Phalguna, 1917 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

ORAL ANSWERS TC QUESTIONS

wrtegfera Ul W @™ goF 9% SN
e A Fw (M) w1 A

*121. ot i@ faw S Eeiswt: @ wWEd
iR I Wi 9 war | W s

(F) T GGHR ) 7@ 9@ F1 AR ¥
Tz angi @ wigfesa 3dim Safus ywifaa
EQ%;

(@) afz €, & 7q = auf & dee fead
ZaATyt @ gt o 40 wfavm | of stfurs +1 gfg
ey

(M) iz g & uvEn e @ sfugt
% el 7 fee whred w1 gie g ¥ ol

(9) 3T T HIW | qq 79 7T T AFA
¥ TR T FSH I @ T2

WA i IdE w5l (st I wa f
qEd ) : (F) A (1) ¥z sful9, 1970 7 fgw
TR P AgET T % foaw 38 it weifu
fo&m s 2 s1a: w8l 9% OWS 9@ w1
Y §, gagd feafa w9 wd ol gedi 4
w1E gig T Wiz gugha 1 3ga fau famier
& Ieua 1 W }

SHRI GOPALSINH G. SOLANKI: Sir, so
far as the reply lo my question is concerned, it
is not satisfactory. We cannot be left out with
an excuse that the Patent Act, 1970 has not been
amended. The Government is more responsible
for the sky-rocketing prices of medicines. The
prices of medicines have increased by 40 to 143
per cent. ({nterruptions)
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SHRI GOPALSINH G. SOLANKI: Sir, an
excuse has been given that the Patent Act of
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1970 has not been amended with regard to the
TRIPS. But 1 would say that the Government is
more responsible for not restricting the prices
of medicines which have been sky-rocketing.
The increase in prices has been between 40 and
143 per cent within the last three years. The
Government has failed. 1 would like to know
what policy the Government is going to have to
restrict the prices of common medicines and
life-saving drugs so that these remain within
the reach of the common man.
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SHRI GOPALSINH G. SOLANKI: So far
as the GATT is concerned, 1 leave it because
the Minister has come forward with the excuse
that the Patents Act has not becen amended as
yet. Sir, 1 have come across news reports which
show that out of 100 advertisements in medical
journals, 32 per cent of the claims are
misleading advertisements, 57 per cent of
advertisements have little or no educational
value and 44 per cent of advertisements would
have led to improper prescriptions and this is
the cause of increase in the prices of drugs and
medicines. 1 would like to know whether the
Government has ever thought of procecuting
those persons who are giving false and improper
advertisements. At the same time, | would also
like to know whether the Government has so
far prosecuted anyone for wrong prescription.
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SHRI RAJNI RANJAN SAHU: Mr.
Chairman, Sir, I would tike to draw the attention



3 Oral Answers

of the hon. Minister that the Drug Price Control
Order is a social legistation, but unfortunately
it has been reduced to a class legislation. Three
days ago in the Observer and today in Sahara it
has come to our notice that as a result of the
GATT Agreement, the marketing cost of drugs
manufactured by multinationals has increased
by 50 to 500 per cent as compared to the
marketing cost of drugs manufactured by Indian
companies. Sir, the hon. Minister has not
replied to part (b) of the question. Sir, the
increase in the prices of drugs is not 40 per
cent, but it is between 50 and 500 per cent. If
the Minister does not have the data, I can give
him three examples. There are altogether 50
such multinationals who have enhanced their
prices from 50 per cent to 500 per cent. One
such example is Amlogard-500 mg. tablet
which is used for blood pressure even by
Members of Parliament. Ten tablets of
Amlogard are being sold by Pfizer at Rs.
260.95, whereas an Indian company by the
name of Stangen at Hyderabad is selling 10
tablets of 250 mg. of Stamlo at Rs. 28. So, the
difference in the price of a drug manufactured
by a multinational and an Indian company is
839 per cent. These drugs are being sold on the
prescription of doctors. These are not being
guided by market forces or competitive prices.
If a doctor prescribes a particular drug of Pfizer
company, then the patient will buy the same
for his psychological satisfaction.

Similarly, there is another drug named
Lorvel and its 10 tablets of 250 mg. are being
sold at Rs. 20, whereas a multinational company
is selling it at a cost which is higher by 536 per
cent. The increase is 536%. These are all very
essential drugs used for hypertension. For
diseases like A1DS also the public is not being
spared. Retrovir is being sold at Rs. 5§35.25 and
an Indian company is selling the same product
at the rate of Rs. 200/-. I would like to know
from the Minister whether such facts come to
the notice of the Department or not. There is a
list of fifty such drugs. I can supply to the
Minister and [ can place on the Table of the
House the list of fifty multi-national companies
who have raised their prices from 50% to 500%.
I would also like to know from the hon. Minister
whether he is going to take action under the
provisions of the DPCO (10B) which empowers
the Department to bring down the prices if any
company, Indian or multinational, raises the
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prices beyond the reach of the common man.
Further, is he going to take suitable action in
this matter or not? That is my guestion.
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SHRI T A. MOHAMMED SAQHY: Mr.
Chairman, Sir, ours is a country where more
than 40 per cent of the population lives below
the poverty line. If the prices of the drugs go on
increasing like this, ien they will not be within
the reach of the common man. If the
multinational companies are selling their
medicines at prices which are 50 to 500 per
cent more than the actual prices, then the
common man will not be able to get medicines
at all. The tendency of the Indian manufacturers
will also be such that they would increase the
prices of their drugs. At the time of signing
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Minister that they would see to it that the prices
of medicines were not increased and that they
would have control over the rise in prices and
other things. But, to our surprise, within these
few months, the prices of medicines have gone
up very high. The tendency is such that they go
on increasing the prices of drugs higher and
higher. | would like to know the programme or
the policy that the Government is going to adopt
to bring down the prices or to stop this
escalation in the prices of medicines. Sir, this
is what I would like to know through you.
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SHRI T. A. MOHAMMED SAQHY: Sir, I
wanted to know the steps taken by the
Government to check the hiking of prices. There
is no answer to my question here.
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SHRI ASHOK MITRA: This issue of the
new GATT Treaty is extremely sensitive. There
are very large sections of our people including
our leading scientists and medical researchers
who have expressed great reservations about
the contents of this Trealy and the opportunity
that it might provide to multi-national
corporations to exploit our various life forms.
So, ail I want from the Government is an
assurance that between now and the results of
the new clections they should not take any steps
which would substantively harm the country's
interest. On this issue no further concessions
must be conceded by the Government beiween
now and the results of the elections and tilt a
new Government is installed. 1 want an
assurance from the Government on this issue.
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SHRI V. NARAYANASAMY: Sir, under the
GATT agreement, two amendments have been
proposed. One amendment is in respect of drugs
and pharmaceuticals and another is in respect
of agriculture and chemicals. Sir, in our country,
our handicap is that not much investment is
made in inventions and science and technology,
for the purpose of developing indigenous
technology in the ficld of agriculture and drugs
and pharmaceuticals. Theretore, Sir, I would
like to know from the hon. Minister whether
by the proposed amendment — it has been
brought and it is also pending now — whether
the Minister visualises more inventions in this
country by increased invesiment of money
because compared to the United States which
is spending 17 per cent on scientific inventions,
our country is spending only 1.6 per cent. |
would like to know whether by this proposed
amendment more inventions would come about
in this country, especially in the field of drugs
and pharmaceuticals. By way of competition, as
the Minister said, price fluctuation will come
down to be within the reach of the common man,
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*122. [The Questioner (Shri Sunder Singh
Bhandari) was absent. For answer vide col. 22
infra.}

TOXIC Effects of DDT

*3123. SHRI V. NARAYANASAMY: Will
the Minister of AGRICULTURE be pleased 10
state:

(a) whether Government's attention has been
drawn to opinions expressed by some experts
recently that DDT is a proven toxic chemical
and its use as a pesticide should be banned;
and

(b) if so, the reaction of Government thereto;

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (Shri Mohd.
Ayub Khan): (a) and (b) Considering the toxic
and persistent nature of DDT its continued use
has been reviewed by the Government from
time to time since 1984. Its use in Agriculture
was withdrawn in May, 1989 and its use in
public health programme is allowed upto
10,000 MT per annum.

SHRI V. NARAYANASAMY: Mr.
Chairman, Sir, the hon. Minister has said in



